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ORDER 

PER BEENA PILLAI, JUDICIAL MEMBER 

 

      Present appeal has been filed by revenue against order dated 

28/03/2019 passed by Ld.CIT(A)-5, Bangalore for assessment 

year 2011-12 on following grounds of appeal: 
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• disallowance of amortisation of premium amounting to 

Rs.55,67,100/-. 

3.  Aggrieved by additions made, assessee preferred appeal 

before the Ld.CIT(A). 

4. Ld.CIT(A) observed that identical issues was decided in 

assessee’s own case for assessment year 2013-14 and 2014-15, 

wherein Ld.CIT(A) allowed assessee’s grounds by following 

decision of Hon’ble Karnataka High Court in case of Karnataka 

Bank Ltd. vs ACIT reported in (2013) 356 ITR 549, and, decision 

of coordinate bench of this Tribunal in assessee’s own case for 

assessment year 2007-08 and 2008-09. He thus relied upon  

orders in assessee’s own case for preceding assessment years 

and allowed claim of assessee. 

5.  Aggrieved by order of Ld. CIT (A), revenue is in appeal 

before us now. 

     6.  Admittedly, grounds raised by revenue is only to keep the 

issues alive, as, it very categorically states that decisions relied 

upon by Ld.CIT(A) of Hon’ble Karnataka High Court as well as 

coordinate bench of this Tribunal has not been accepted by the 

Department. 

      7.  Be that as it may on perusal of order passed by Ld.CIT(A), 

it is observed that, both issues has been allowed in favour of 

assessee by following  plethora of decisions. 

     8.  It is observed that, in assessee’s own case for assessment 

year 2007-08 and 2008-09 this Tribunal following various 

decisions has allowed the claim of assessee on amortisation of 

premium debited to profit and loss account. Insofar as issue of 

depreciation on investment allowance is concerned,  issue stands 


